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The Commissioner of Income Tax, 
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Chennai - 600 034.   
 
 
 

       (अपीलाथ,/Appellant)                             (-.यथ,/Respondent) 

 

 अपीलाथ,  क/  ओर से/Appellant by :    Shri Amit Rustagi 

 -.यथ, क/ ओर से/Respondent by  :   Dr. Milind Madhukar Bhusari, CIT 
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  घोषणा क/ तार
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आदेश /O R D E R 

 

PER N.R.S. GANESAN, JUDICIAL MEMBER: 
 

   Both the appeals of the assessee are directed against the 

common order passed by the administrative Commissioner under 

Section 263 of the Income-tax Act, 1961 (in short 'the Act') for 

assessment years 2008-09 and 2009-10.   
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2. When the appeals were taken up for hearing, it was brought 

to the notice of the Bench that these appeals are duplication.  In 

other words, the assessee has already filed appeals against the 

very same order of the administrative Commissioner in I.T.A. 

Nos.476 & 477/Mds/2015.   Since rectified appeals are filed in I.T.A. 

Nos.476 & 477/Mds/2015, these are duplication.  In fact, the 

representative of the assessee has also made an endorsement in 

the appeal folder saying that they are not pressing I.T.A. Nos.598 & 

599/Mds/2015.    

 
3. In view of the above, without going into the merit of the 

appeals, both the appeals are dismissed.   

 
  Order pronounced on 13th November, 2015 at Chennai. 
 

 
   sd/-       sd/- 

     (ए. मोहन अलंकामणी)          (एन.आर.एस. गणेशन) 
  (A. Mohan Alankamony)        (N.R.S. Ganesan) 

लेखा सद�य/Accountant Member    �या�यक सद�य/Judicial Member 

 

चे�नई/Chennai,  

5दनांक/Dated, the 13th November, 2015. 

 
Kri. 
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आदेश क/ -�त6ल7प अ8े7षत/Copy to:    

   1. अपीलाथ,/Appellant 

   2. -.यथ,/Respondent     

   3. आयकर आयु9त/CIT, Chennai-5, Chennai  

   5. 7वभागीय -�त�न�ध/DR 

   6. गाड( फाईल/GF. 

 

 


